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Scheduled Tribes; and in the integ-
rated areas, it is the other backward 
communities. So, this problem pertains 
to the whole country. and therefore, 
it will be only proper and be in the 
fitness of things that thi:; matter is 
tak('!} up on an all-India basi~L 

Mr. Speaker: Tho,lt is what ~Il hac; 
said. 

Shri liar! Vi,hnu Kama(h:!, tho 
Minister in a po!;ition to tell the 
House whctJ1er the Prcsidential Order 
in this regard will be laid on t.he 
Table in the next session o!" much 
later? 

Shri A. K. Sen: It will have to b' 
made by law. 

Shri lIari VL.hnu Kamath: Would 
the Bill be introduced in the next 
session? 

Shri A. K. Sen: The moment the 
Committee's report comes to us, therE' 
may not be any delay. 

Shri Narendra Singh Mahid. 
(Anaud): In my State of Gujarat, it 
has been suggested that this assistance 
should be given on an economic 
basis and I know of people of 
Scheduled Castes and Scheduled 
Tribes ..... . 

Mr. Speaker: That is a different 
question; We cannot go on, on 9 
different basis. 

Sbrl K. N. Pande (Hata): Sir, I was 
try to draw your attention 

Mr. Speaker: That is my mis-
fortune that I could not call him! Let 
us proceed to the next item. 

13.53 hr •. 

CARDAMOM BILL" 

Th{' ·\tin:!o\tt~r or C'ammer('e (~Ii.ri 

lUanubhai Shab): I be.g to move for 
\cave to introduce a Bill to provi::h\ 
fOr th(. development under the control 
uf the Union of the Cardamom 
indu':\try. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill to provide for the 
development under the contrOl 
of the Union of tile Cardamom 
industry." 

The motion was adopted. 

Sbri Manubhai Shabo I introduce·;· 
the Bill. 

13.54 brs. 

SEAMEN'S PROVIDENT YUND 
BILL· 

The Minister of Transport (Sbrf 
Raj Babadur): I beg to move for 
leave to introduce a Bill to provide 
for the institution of a provident 
fund fOr seamen. 

Mr. Speaker: The question is: 

'That leave be granted to intro-
duce a Bill to provide for the 
institution of a provident fund for 
seamen." 

Th. maticm was adopted. 

Sltrl Raj Baltadur: I introduce the 
Bill. 

13.55 brs. 

DELHI MOTOR VEHICLES TAXA-
TION (AMENDMENT) BILL· 

Tb~ Minister or 
Raj Bahadur): I 

Transport (Shri 
beg to mov" for 
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